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Cultural Agreement between India and
Soviet=-Russia

SHRIMATI SAVITRI SHYAM
SHRI S C SAMANTA :

1664.

Wil the Minister of CULTURE be plcased
to state :

(a) whether the Indo Sovict Cultural
Commuttees have finalised their cultural pro-
gramme for the two countiies for the years
1972-74 , and

(b) if so, the gist of the cultural
grammes

pro-

THE DFPUTY MINISTER IN THLC
MINISTRY OF I DUCATION AND SOCIAL
WELIARE AND IN THE DLPARTMENT
OI' CULTURTI (SHRID P YADAY) ()
Yes Sir

(b) The programme finaliscd for 1972 74
envisages cooperation between the two  coun-
trics i the ficlds of Science and  Technology
Fducation, Culturc and Art, Cimema, Radio,
I' 'V and Press, Health and Sports It pro-
vides for the exchange ot suientists, educationi-
sts, writers journalists, artists, and spoitmen
besides the exchange of dince and music en-
sembles, art exhibitions, books, radio and
T V broadcasts and films etc.

The programme provides for the visit of
more than 350 persons on either side, besides,
long-term wvisits of teachers and scholars.

WY NIM A T & qUTITT W AN

1666. Y wvfarr Amw : It Fiw
WAt ag aary & gt F390 f¥ o

(¥) wea sq@w A g F aryET A
fraf afr & o mateT T TRAYT gEAr
g qra g o ,

(@) wmam Tyt qghrar nf §
AT afy ag qof T F O Ay T af g @Y
TTH Far w07 2, A%

(n) g am & sxaFx R QY
e § 7

CHAITRA 14, 1894 (SAKA)

Written Answers 82

gl daren & g Wl (sivo &k Tag) :
(%) mamz, 1970 & qy-fafeear
¥ar frduren, weg sqw oW 1971-72 &
R wrmifag fw Al pE qu A
155.145 edr e & srqeq AT AT 1o

gEdr1

(@) az@z ag-fafeear aar faureT,
HEq 93W GITT Ig WIT 1% 0 FF F& 120
Hedt za a4y € ) 100 Ned 27 wAyar-
faa fra 7w gow 9 gy & oot e
ST AET

(v) @rw mrar 20 Hd e, WS,
1972 & &7 AF AN gIU JF  FEY
qraf 7 § qeeng frar aEr g

Utilisation of funds for Tribal Development
Blochs 1in Madhbya Pradesh

SHRI ARVIND NEI1AM
SHRI HUKUM
KACHWALI

1667
CHAND

Will the Minister of EDUCATION AND
SO "IAL WELFARE be pleased to state .

() whether m the Tribal Development
Blocks 1n Madhya Pradesh, there was a short-
fall of allotment and under-utilisation of funds
t0 the extent of Rs 381 facs during the period
of 1957-58 to 1969-70 ,

{b) whcther the Ministry have refused to
allow carry-over of funds for expenditure n
these Blocks to this extent, if so, whether m
the past cairy-over has been allowed for the
Community Development  Blocks  specially 1n
vi:w of the special responsibilities of the Union
Government towards the tribal people , and

(¢) whether the Union Government are
now taking steps to allot funds to the extent
of the shortfall dunng the Fourth Plan
period ?

IHE DILCPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELIARE (SHRI K S. RAMA-
SWAMY) : (a) The funds were allocated for
Tribal Development Blocks to the Government
of Madhya Pradesh on the approved pattern



83 Written Answers

every year. But during the two years, 1967-
68 and 1968-69, the actual allocation was less
than the Plan outlay by Rs. 152.10 lakhs due
to the cut imposed on all sectors of develop-
ment on account of the financial constraints
in the country. These shortfalls have not
been restored to any of the State Governments
for any of such schemes.

(b) and (¢). To enable the State Govern-
ments to utilise the unspent grant for the Tri-
bal Development Blocks, the extensions of the
operasional period of Tribal Development
Blocks were given freely upto the year 1970,
The position was, however, reviewed and in
view of the present financial constraints and
the Plan ceilings, it was decided in January,
1971 not to give such extensions of the opera-
tional period any more.

Benefits of controlicd hunting on Wild Life

1668. SHRI NIHAR LASKAR : Wilt
the Minister of AGRICULTURE be plcased
to state :

(a) whether international spccialists con-
tend that hunting, undcr careful  controls is
beneficial to certain wild species, as a whole,
including elephants ;

{b) if so, the
thereto ; and

reaction of Government

(c) whether the same method of hunting
is applied in India if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) Yes, Sir. Thisisa
recognised principle of wild lifc management

(b)and (¢). The Government of India
accepts this principle of scientific exploitation
of wild life. However, such “culling’ or har-
vesting can only be implemented if it is found
that the wild life is surplus in relation to its
habitat, and that the habitat itself is ecologi-
cally viable and safe. 1In India wild life is not
in surplus and hence such culling is not carried
out, However, where deemed necessary, ele-
phant population is controlied through trap-
ping, or even through hunting in certain
instances.

APRIL 3, 1972

Written Answers 84

Legal Education

1669. SHRI NIHAR LASKAR : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the steps taken to make Iegal educa-
tion more meaningful in the present context
and to mould it into an effective instrument of
national development in accordance with the
constitutional ideals ; and

(b) the ways and means adopted in
reshaping legal education ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF EDUCATION AND SOCIAL
WLELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D, P. YADAYV) : (a)
and (b). The University Grants Comimission
had set up a Committee on l:gal Education
and Research to advice the Commission on
the development of teaching and research in
Law, The Committec made cettain important
recommendations relating to the qualifications
of full-time teachers. impiovement of their pay
scales, conversion of Law Departments into
independent Institutions, number of subjects
to be taught, emphasis on case method of
teaching, student tcacher ratio, provision of
Library facilitics and inter-disciplinary appto-
ach, etc. These have been circulated to the
Universities for their views. In the meantime,
the Commission has agreed in principle to
provide grants to the Law Colleges (Rs. 10,000
to Rs. 20,000) and the Universities (Rs. 20,000
to Rs. 50,000) on the basis of their enrolments
for the purchase of law books/journals for
strengthening their libraries. The recommen-
dation regarding revision of pay scales has
also been implemented.

2, On the recommendation of the Com-
mittee, the Commission supported an all-India
Seminar on Legal Education organised by
Poona University. The recommendations of
the Seminar will be placed for consideration
of the Committee and the Commission.

3. The question of adopting a new pattern
of legal Education to suit the requirements of
the students and reshaping it to the extent to
which it is possible, has also been engaging the
attention of the Bar Council of India and its
Legal Education Committee. With this end
in view, recommendations regarding subjects
have been perscribed and suggested to the
Universities for the Law courses as would be





